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Mr.N.K.Gautam - Counsel for applicant.

d=2ard the learnad counsel for tn2 applicanc. Tne
counsa2l for the applicant submits that th2 applicant
nhas filad r2prasentation datad 23.4.2001 but tne same
has not been disposad of. He s2eks to.dacide this O.A
by giving a suitabl: direction to tne2 raspondents to
dispose of the raepréasentation filad by tne applicant
by a rz2asonad and :peaklnq order witnin a specified
pariod.

In view Of tn2 submissions madz bafor= us, we
diract raspondent No.2 to decide/dispose of tn2
reprasantation dated 23.4.2001 filad by the applicant
witnin a p2riod of 2 montns . from tne date of reczipt
of a copy of tnis order, by a resasonad and sp2aking
ordar, .if tne sam2 has not bean decided/disposad of
so far. Witn tn2 apove direction, tnis O.A 1is
disposad of. A copy of this order alongwitn copy of
tha O0.A b2 s2nt toO respondent No.2 for naca3sary
action. '

W , (s.K.Agarwal)
‘rember(A). Mamber (J)
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